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In the Karnataka High Court

Case No : Writ Petition No. 11244 of 2012 (EDN-REG-P)

Padmapriya Vidya Samsthe (R) (Jain Minority Institution) 
now renamed as Banashankari II Stage

APPELLANT

Vs

The State of Karnataka and Others RESPONDENT

Date of Decision : 11-09-2013

Acts Referred:

Citation : (2013) 09 KAR CK 0111

Hon'ble Judges : S. Abdul Nazeer, J

Bench : Single Bench

Advocate : R.P. Somashekaraiah, for the Appellant; R.B. Sathyanarayana Singh, 
HCGP, for the Respondent

Final Decision : Disposed Off

Judgement

S. Abdul Nazeer, J.—The petitioner contends that it has been running an English
Medium Primary School from 1st standard to 7th Standard. It made an
application to the 4th respondent seeking grant of permission to run the School.
The application was rejected by the 4th respondent and an endorsement at
Annexure-G was issued to that effect. Petitioner has called in question the
validity of the said endorsement in this writ petition. I have heard the learned
counsel for the parties.

2. The application of the petitioner to start the English Medium Primary School
was rejected on the basis of the Language Policy of the State Government
contained in the circular dated 29.4.1994. The validity of the said circular was
questioned in large number of cases before this Court. The matter was referred
to the Full Bench. This Court by order dated 02.07.2008 has quashed the said
Circular. The decision of the Full Bench is reported in Associated Managements of
Primary and Secondary Schools in Karnataka Vs. The State of Karnataka and
Others, . It is submitted by the learned counsel for the parties that the matter is
pending before the Hon''ble Supreme Court. It is also submitted that the Hon''ble
Supreme Court has directed the State Government not to close down the English
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Medium Schools of the respondents therein. In the circumstances, there is no
justification for the respondents to bar the petitioner from imparting education in
English Medium. However, continuation of the School is subject to the order,
which may be passed by the Hon''ble Supreme Court in the above referred case.
With these observations, writ petition is disposed of. No costs.
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